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there is any uniform procedure or in 
One case it will be the Prime Minister 
und in another casp a Judge looking 
into it. 

Mr, Speaker: He has said .... 

Shti Na1h Pal: If you are clear aboul 
it, that is all right. But mine is ~ 
befuddled brain. WithOut casting 
any reflections, what I understood 
was. 

Mr. Speaker: I admit my inferiority. 

Shrl Nath Pal: No, no. I said mine 
is a befuddled brain. 

Mr. Speaker: He has said one thing; 
the other may be inferred. I am 
putting this to him. I have not 
said thaI I have comprehended it 
correctly. But from what he said, I 
understand that the position accord-
in(! to the Santhanam Committee is 
that the Prime Minister will look into 
the cases and to a~sjst him, he might 
consult anybody. 

Sbri Nath Pai: I was a member of 
this Committee, Our recommenda-
tion is not what he says it is, but 
what I say. In the Case of an allega-
tion signed by MPs. against a Union 
Minister, the inquiry will have to be 
by a Judge of the Supreme Court. 
Shri Shastri rightly applied it in the 
case of the ex-Finance Minister, May 
I know whether this is the uni.,.,rsal 
practice or it will depend upon 
against whom allegations are made? 

Shl'! lIatlll: I think the han. Mem-
ber is right. But what I said was 
that we have not accepted that parti-
cular recon1menciaLion of the Santha· 
nam Committee (InterruptiOns).It 
is there. What we have accepted is 
what has been announced by the Home 
Minister. That procedure i. what 
I stated. 

Sbrl V ..... ey .. N ...... : May I know 
"'hy Government thought it lit to 
~ntrwrt the whol" business of look-
Ing into the matter to the PAC, 
beeau .. , wltbeut .-tlng any reftec-

lions on it, the PAC in any State ;n 
India where the ruling party i' the 
Congress, is packed with a majority 
of members of the ruling party? How 
then do Government think that the 
people at large will be satisfied with 
the verdict of the PAC? Why dId 
they not go in for an impartial judi-
cial body? 

Sbri HaUd: It I. not a question of 
Government entru$ting any work to 
the PAC. It i. according to the pro-
cedure laid down, that when there I, 
an Audit Report, it is laid on the 
Table or the leglsl.ture and discmsed 
by the PAC. It has ~n laid on the 
Table. Now the Public Accounts 
Committee will look into it. As I 
said earlier, let us await the He-port 
of the Committee. If they fi'nd any-
thing, naturolly Government will 
take further action. 

INTUC 8eM1on 

+ 
·982. Shrl P. C. Borooah: 

Shri M. L. Dwlve<il: 
Sllrl Bb_pat lha Az ... : 
Sbrl Subodh Hauda: 
Sill'! S. C_ Sam&Ilta: 

Will the Minister of Laboar, Emp-
loyment and Rehabilitation be pleased 
to state: 

(a) whether Government's attcn~ 

tion has been drawn to the proceed-
ings at the 16th Annual Session of 
the INTUC, held at BhUai; 

(b) if so, the resolutions pa.sed at 
the session falling within the purview 
of his Ministry; and 

(e) Government's: reaction thereto? 

The Deput,. MIDlst.er In tbe Mlnls-
U7 of La..,.r, ElIIpIe~ and Ite-
.....ullatlob (Sbrl 8ballllaw.. Khan): 
(I) Government bave seen the relo-
lulions adopted at Ihe Session. 

(b) The resolutions rellardine the 
Bombay strike, the Employe"" Pro-
vident Fund Scheme, retrenchment. 
lay-ofI'. and clo.ores, linking of !lear-
n""" allowance 'llrin> ronlumer prlee 
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indices and the lot of agricultural 
labour are ot particular concern to 
this Ministry. 

(c) Government are in full Sym-
pathy with tho objects underlying 
the resolutions. In fact, in respect at 
a number of matters covered by the 
resolutions. Government have already 
hf'Cn taking necessary action of which 
detailed particulars are given in the 
statement which is laid on the Table 
of the House. [Placed in Library. 
See No. LT-5989/66J. 

Shrl S. M. Banerjee: I have a sub-
mission to make on the statement. 
May I invite your kind attention to 
the sta tement? The first item is 
"Bombay Strike deprecated". 

Shrl Joachim Alva: Our trouble Is 
that we do not get a chance when we 
get up. They get any number of 
~hances. This is wrong and improper. 

Shrl S. M. Banerjee: Why don't 
you read it? 

Sbrl Bbapat Jha A.ad: We are 
appealing to the Speaker, not to you. 
(Interruptions) . 

Shrl Joachim Alva: This is an un-
tenable position. 

Shrl Ranga: My pOint is only this. 
He is not onc of the signatories. let 
them be exhausted. after that they 
may be allowed. 

Shrl Joachim Alva: It is not fair to 
our side. 

Shrl S. M. Banerjee: 
wrong statement which 
made. 

This is a 
has been 

Shrl SareDdranath Dwlvedy: I want 
to know from you whether questions 
are decided partywise. It is the 
individual Members who put the 
questions, and. you allow the indivi-
dual Members. There is no question 
of this party or that. 

Shrl Bhagwal Jba And: Under 
what rule is he being allowed? That 

is the only thing. There is no ques-
tion of this party or that. 

Shrl Surendranalh Dwlvedy: With 
the permission of the Chair. 

Mr. Speaker: It might be the grouse 
that I am not fair to one side or the 
other. That should not be. 

Shrl Bhagwat Jha Azad: That we 
did not say. We only ask thnt we 
should be given a chance. 

Mr. Speaker; That is 
Alva has said. I have 
He said like that. 

what Mr. 
followed it. 

Sbrl Ranga: The very first question 
was put by all our friends hailing 
from the Congress Party itself. When 
the supplementary questions came, 
although those cryptic answers were 
given with no information at all, in 
regard to which you were obliged to 
make an observation, my hon. friend 
found himself, what should I say, 
very much satisfied with that cryptic 
reply and he was not willing to put a 
supplementary question. Therefore 
let us be fair to each other. You can-
not very well. ... 

Mr. Speaker: This trouble should 
not go On. 

Sbrl Ra~a: They give notice of a 
question like this and all the five of 
them, except for Mr. Azad, have nO 
supplement aries at all to put. What 
conclusion are we to derive? 

Shrl Bhapat Jha Azad: Under 
what rule is he asking the supple-
mentary? 

Shrl Joachim Alva: We have plenty 
of supplement aries. we have not got 
a chance. 

Shrl Vasudevan Nair: Mr. Alva 
makes this complaint. He never tables 
a question. Can you show a sinlle 
question tabled by Mr. Alva? 

Mr. Speaker: I will give preference 
to those who have tabled questions. 
He will put the supplementary. 
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Shri P. C. Borooah: My hon. friend, 
Shri Ranga, is dissatisfied, but I am 
satisfied with the statement submit-
ted by the G<>vernment. (Interrup-
tions) . 

Shri Bhagwat lba A.ad: What 
right hos he got to say? lie has no 
business to comment on others? 

Mr. Speaker: He has no right. 
Shrl P. C. Borooah: Since automa-

tion and modernisation of industry 
are a n""""sity ... (Interruptions) . 

Mr. Speaker: Order, order. Why 
shOUld this continue in this manner? 

Shri p. C. Borooah: .... for the deve-
lopment of our economy, may I know 
what steps Government are tak.ing in 
tht, cases where it is endangering thl' 
employment situation where this auto-
mat ion is introduced? 

Shri Shahnawaz Khan: Some cases 
of automation have come to our 
notice, particularly in the case of some 
oil companies. We have made en-
quiries and we have been assured 
that there would be no retrenchment 
on that account. 

Shri P. C. Borooah: The INTUC 
has demanded a close watch against 
the possibility of closure. Would Gov-
ernment be prepared to demand of tht' 
management and also the workers to 
agree to reduce their emoluments in 
genuine cases if that can avert a 
closure? 

Shrl Shahnawaz Khan: Closures 
may be due to different reasons, and 
every case has to be dealt with on its 
merits, and all the reasons for the 
closure have to be gone into. 
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Shri Shalmawa. Khao: The om-
ployees provident fund which was ini-
tially applied to six industries in 1952 
has now been increased to 103; it is 
proposed to extend the Act further 
after taking into con!ideration th(' 
financial and other allied a9pccts of 
the industrieg concerned. We art:' 
constantly on the watch and are try· 
ing to increase the number of indus-
tries and if the industril~s do employ 
a certain number of persons we orc 
taking this action. 

Shri S. C. Samanla: The statement 
says that the central government and 
the concerned ministries were allo in-
formed about the recommendations of 
the .eminar ot 1965 August. May I 
know what the central government 
ministries have done in the matter? 

Shrl Sh,hnawaz Khao: There are 
certain central government under-
takings like the central mernani""d 
farm and I am Bure they will fall in 
line and take the necessary steps. 

So ..... boo. Memben TO"-
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Mr. Spea .... r: Next Qu,,"\ion. (In-
terruptions). 1 am calling only the 
signatories. 

SJuI S. M. Banerjee: Is it going (0 
be the practice in future? 

Mr. Speaker: No. (Interruption.,. 
Shrl Samanta. 

Deflcien~y In English among indian 
Student. In U.s.A. 

+ 
'984. Sitrl S. C. Samanla: 

Shri Subodh 1Iauda: 
8hri Shagwat "he Azad: 
Shrl M. L. Dwivedl: 
Shri p. C. Borooah: 
Shri Bibhuti Mlshra: 
Shrl KaJroiker: 

Will (h,' Minister of Education be 
pleased to :-IlLlte: 

(a) whpther he has received any 
complaint about dcfficiency in English 
Lunguag:e among the IndIan students 
studying abroad. particularly in U.S.A. 

(b) whether it is a fact that they 
are (0 study En~lish language for 
nbou t n year before change~over to 
their res(X'<'hve subjects of study in 
U.S.A.; and 

(c) if so, whether any steps arc 
being taken to remove this difficulty 
of the Indian students who propose to 
.:;tudy abroud? 

The Minister of Education (Shri 
M. C. Chacla): (a) and (b). It has 
bet!n pointed out to the Government 
by our Embassy in the U.S.A. that 
some of our studi.-'nts going to the 
U.S.A. are beginning to face the dis-
advantage of not being able to follow 
their courses because of an inadequate 
knowJedg(' of English. The Universi-
ties in U.S.A. often insist on giving 
the studl'nls whose English is weak, a 
course so~ctimes lasting several 
mouths in the English language be-
fore they ure .allowed to join their re-
gulnr courst', This dlfficulty is felt par. 
ticularh' with students coming from 
GujarRt. 

(e) The Union Government has 
drawn the attention of the Govern-
ment of Gujarat to this fact. The 
Government is considering the po~si
bility of starting a special orientation 
course for students going to the U.S.A. 

Shrl S. C. Samanta: May I know 
whether the Government depends 
upon the result oC the examination in 
English which they got before or they 
also orally examine them in English 
before they are sent? 

Shri M. C. Chacla: The position is 
t.hat we have certain scholars going, 
in which ('ase they are selected by a 
Selection Committee. There are lots 
of students going privately who get 
foreign exchange. As far as they arc 
concerned, there is no question of nny 
examination. 

Shri S. C. Samanta: May I know 
whether there arc any arrangements 
for an examination of their knowledge 
in English, that will bl , made here-
after? 

Shri M. C. Cha~la: A,. far as Guja-
rat Government is concerned, I ha .... e 
been informed that the steps that 
they propose to take are these: 
they are proposing in the fourth 
Five Year Plan a scheme for the estab-
lishment of an institute of languages 
fOr providing courscs not only in Eng-
lish but also in other European lan-
guages. There is another scheme for 
the establishment of an Institute of 
English for training of teachers in 
English and for improvement in the 
teaching of English which has also 
been proposed under the fourth Five 
Year Plan. They have also suggested 
that they might have orientation 
courses in English. 
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